IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD %

0A 988/95, Dt, of Order:18-4-96,

A.Sudhakar Reddy
sssApplicant

Vs,

1.-The Gensral Manager,
Ordnance Factory Project,
Ministry of Defence,
Govt. of I dia,
Eddumailar8m, Medak District.

.0 oflB spondent

Counsel for the Applicant : Shri P.Naveen Rag

Counsel for the "gspondents : Shri V.Rajeshwar Rao, Addl.CGSC

CORAM:
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THE HON'BLE SHRI R.RANGARAJAN : MEIMBER (A)

(Judgement per Hon'ble Shri R.Rangarajan, Member (A) ).
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The applicant in this OA filed earlier OA 17/92
-praying for a direction to the respondents to appoint
him on some suitaﬁie post against the land-loosers quota.
The Govt. of A.P. for the purpose of establishment of
O:dnanée Factory at Eddumailaram, Medak écquired,the
land belonging to applicant and hence he filed that Oa

for the relief asked for in that OA. That OA was disposed
of directing the respondents to consider the applicant ror

any post commensurate with the educational gualifications

and physical conditions.

2. In pursuance of the direction of this Tribunal in
OA 17/92 his case was considered for appointment on the
basis of his educational qualifications and physical
condition, and was rejected by the impugned letter dt.

12.6,1995 bearing No.02/00058/Estt,

3. aggrieved by the above rejection he filed this
oa for setting aside the impugned letter dt. 12.6.95 and
for a consequential direction to the respondents to

appoint him in any of the existing vacancies,

4. In addition to the contentions made in the earlier
OA, thé applicant submits that he is fit for the post of
Attemder and otherm unskilled posts, He.also produced a
letter addressed to the District Employment Officer by

the respondents organisation for sponsoring the candidates
for the posts of Peons vide letter No.09125/Admn./OFPM/95
dt., 28,8,1995 (This letter has been taken on record)}.

1r. view of the fact that the posts of Peons are available
in the respondent's organisation, the applicant though

physically handicapped person can be appointed to these
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posts submits the learned counsel for the applicant
and prays for a direction to post him agsinst the
posts of Peons, for which employment exchange has

been approached,

5. The learncd Standing Counsel submits that

the present OA is for the same prayer as was prayed
for in the earlier OA 1//92, bBut, the appiicanct nas

filed this OA against the rejection of his represen-
tation. Hence, the contention raised by ihe Standing
Counsel that this OA is barred by res-judicata cannot

be upheld, Aall othér contentions raised in.this OA by
the respondents have been considered already in 0A 17/92
and no other new contention has been raised now except

the contention of res-judicata,

6. In para-8 of the reply, the respondents state
as follows:-
"The educational qualifications of the app-
licant is S5C Pass and his age is 29 years,
“Keeping in view of his educational qualifi-
cation, the applicant can be accommodated

only in unskilled posts and that too subject
to availability of vacanciesi" '

In view of the above averments, the applicant has to be
considered for unskilled posts whenever such vacancy
ariéés in future giving him age relaxation. As the
"applicant's counsel stateés that a requisition has been
placed on the Employment Exchange for supplf of candidates
for the post of Peon, the respondents may consider the

case of the applicant also along with others for the post
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of Peon if he is otherwise suitable giving him age
relaxation provided the selection and appointments

for the posts of Peon is still pending,

7 The OA is disposed of as above, No costs.

Dated 18th April, 1996, N
Dictated in open court. :\ -
|
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8.A .ND,988/85

Cepy te

1+ The Generzl anager,
Ordinance Factsry Proeject,
Ministry ef Defancs,
Gevt, ef India,
Eddumailaram, RXaxw
Madak Distr ict,

u

3 One capy te Mrjp.Navesn Res, Advecats,
CAT, Hyderahady

3 One cepy te fir,y.Ra jesuwar Ras, Addl.CGSC,
CAT, Hydsrabady

4J One cepy to Library,CAT,Hyderabads

5. One spere cepp;
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